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Sub·Lelling Bnd Unauthorised occupatioa 
of Accommodation in Western Court, 

New Deihl 

24. StUI BHAJAHARI MAHATO: 
Will the Minister of HEALTH AND 
FAMIL Y PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state : 

(8) whether Government will place 
a list of the Members or Parliament 
Officials lind others livinll in the Western 
Court more or less permanently since July, 
1969; 

(b) whether any cases of sub·lellinll or 
occupation by the unauthorised pencns have 
come to the notice of Government; and 

(c) who are the resident. exempted from 
compullion to take food in the Western 
Court mess '1 

THE! MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING ANI> WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) (a). A list showinl details 
is Laid on the Table of the Hour. [Pleaced 
In library. See No. LT -19"/69] 

(b) No, Sir. 
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",;'Ift) -A'lisi 'M I', penon! exartpted ,from 

....."u\$of!!' ~n.jaiW4 on tbe Table of 
tbeHouse. lPkaced in Library. Sec No. 
LT..J.19s31~' , 

}lI£!Il!Ie-ta~ PO ~"i~~ Qf Bhllfllt I\rishak 
Sarna] 

,]'25;, ',SHRI PLOOM~DY 
SHRI G. C. NAlK ; 
SHRJ K. M. KOUSHIK ; 
SHRI R, K. AM:lN : 
SHRI MAHENDRA MAJHI ; 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total earning of the Bharat 
i1trhhak' Sarnaj rrorn the 'two Agricultural 
~rs'Cll:g'lIised :by It in 1960 at !»lew OeIhi 
and recently in Bombay; 

(b) the details of lncome·tax paid by 
tho,Samaj'OIl Its eamings in the above two 
Fairs'aDd llllO-an.lng out of ita, wh'itiel; 

(c) if no Income-tax has been paid by 
theSsma,l,llIJhdtller. ,fbe, Samaj i. exeMpted 
Atlnl paythllill bf Income.ta~ aAd if not, how 
U<ilI titat, G~v"rI\ment, have been failed to 
rtlZt>t-et'IIlCbIlle-iak dB 'large e&nIinSS of the 
Samaj; 

·(d) 1!Ihether lbe former Finance Minister 
bad taktll ,serious oxooptiori or this fact in a 
IIItter If) the late Prime Minister on the, 29th 
AII&~st"'~61; and 

(eJ if so, what action, if any, has been 
taken on his recommendations? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI p.e. 
SETHI) : (a) and (b). The information is 
being collccted and will be laid on the Table 
of the House. 

(c) The Bharat Krishak Samaj appl ied 
on 29th May. 1964 for grant of exemption 
as a charitable trust under section 11 of the 
Income·tax Act, 1961. The claim is being 
examined by the Income·tax Officer. 

(d) In his letter about the Samaj, the 
then Finance Minister did not make any 
reference to the question of Income-tax 
liability of the Samaj. 

(0) He made no recommondation' in 
regard to Income-tax. 

Issue of Medicines to Diabetic Patients 
from C. G. H. S. 

26. SHRI A. N. MULLA : 
SHRI YASHPAL SINGH: 

Will the Minister of HEALTH AND 
FAM~LY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state : 

(a) ..,'hether diabetic patients wlla are 
beneficiaries under the C, G. H. -Scheme are 
entitied to get rastinan tablets and other 
medicine only for a period of 6 months and 
not thereafter; 

(b) if so, the raesons therefor; 

(c) whether Gov!. propose to accom
modate such patients under the Scheme in 
view of the high cost or living; and 

(<I) if not, the reasons therefor? 

THE MINISTER OF S'fATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URUAN DEVELOPMENT (SHRI 
B. S. MURTHY (a) The supply of anti
diabetic drugs to the diabetIc patient. is rest, 
ricted \0 an initial period of three months. 
But in case of complications requiring special 
control, drugs are administered for longer 
periods as considered necessary by the 
Specialist. 

(b) to (d) It is considered that free and 
continuous supply would act as a disincentive 
for the exercise of dietary control and regi
men on the part of the patient, apart from 
throwing an un-limited liability on the Govern
ment. As such no change i. proposed to be 
made in the existing arrangements. 

State Bank Scheme for Financial Assistance 
to Graduates 

27. SHRI N. R. LASKER; 
SHRI MAYAVAN : 
SHRI CHENGALRA Y A NAIDU: 
SHRI R. BARUA : 
SHRI MANIBHAI J. PATEL: 

Will the Mini.ter of FINANCE be pleased 
to state; 
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, • ;~) A list of·· persons rxempted from 

~ul5o~ rneS&ins is :Iaid on the Table of 
Ibe House. [Plea('e" in Library. See No. 
rt--19531. 

l~mc-tax 00 Earnin!:s o[ Uharat Krishak 
Samai 

25. SHRI PLOO MODY 
SHRI G. C. NAIK ; 
SHRI K. M. KOUSHIK 
SHRI R. K. AMIN : 
,sURI MAHENDRA MAJHI ; 

Will the Minister of FINANCE be 
pleased to statc ; 

(a) the total earning of the Bharat 
Krlshak S:lmaj from the two Agricultural 
Fairs qrgMni.ed by It in 1960 at New Delhi 
and recently in Bombay; 

(h) the details of [neome·tax paid by 
tho Samaj on it, earnings in the above two 
Fairs and n[so arising out of its activities; 

(e) if no Incollle·tax has been paid by 
the Sa'Jlaj, <"hother Ibe Samaj i. exempted 
I'mm paymcDt of I ncome.tax nnd if not, how 
it ill that (i()vernment have been failed to 
rC"Ol'ct IncoJtJe-tllk OD large eamings of the 
Samaj; 

(d) whether tb. former Finance Minister 
bod tak.., serious exception of this fuCI in a 
lelt.er to the [ate Prime Minister on the 29th 
AUIlUSt, 1~61; and 

(c, if Sll, what action, if any. has been 
taken on his recommendations '! 

TilE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI P.e. 
SETHI) : <a) und (b). The information is 
bcing collected and will be laid on the T.ble 
of the House. 

(c) The Bharat Krishak Samaj applied 
on 29th May. 1964 fur grant of exemption 

as a charitable trust under section 11 of the 
Income·tax Al:t. 1961. The claim is being 
examined by the Income·tax Ollieer. 

<d) In his letter about the Samai, the 
then Finanl:c M inist~r did nol make any 
referem:c to the question of Income~tax 

liability or the Samaj. 

(e) He made no recommendation in 
regard to Income-tax. 

Issue or Medicines to Diabetic Patients 
from C. G. H. S. 

26. SHRI A. N. MULLA ; 
SHRI YASHPAL SINGH 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state; 

(a) whether dIabetic patients who "re 
beneficiaries under the C. G. U. S,heme are 
entitied to get rastinan tablets and other 
medicine only ror a period of 6 months and 
not thereafter; 

(b) if so, the raesons therdur; 

(e) whether Gov!. propose to aceom· 
lllLldatc slich patients under the Scheme in 
view or the high cost or living; and 

(d) if not, the reason!';. therefor? 

THE MINISTER OF STATE IN THE 
M[NISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URUAN DEVELOPMENT (SHRI 
H. S. MURTHY (a) The supply of anti
cJbhetic drugs to the diabetic patients i~ rest 
deted 10 an initial period of three months. 
But in <:aSl' of complications requiring special 
l"Ontrol, drugs are administered for longer 
periods as considered necessary hy the 
Specialist. 

(b) to (d) It is considered that frrc and 
I.:OntinliOllS supply would act as a disincentive 
for the exercise of dietary control and regi
mcn on the part of Ihe patient, apart from 
throwing an un-limited liability on the Govern
ment. As such no change is proposed to be 
made in Ihe existing arrangements. 

State Bank Scheme for Financial Assistance 
to Graduat.s 

27. SIIRI N. R. LASKER 
SIIRI MAYAVAN : 

SHR! CHENGALRA Y A NAIDU: 
SHRI R. BARVA : 

SHRI MANIBHAI 1. PATEL: 
Will the Minister of FINANCE be pleased 

to statc : 




